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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

FIFTH SESSION

BULLETIN PART - II
May 24, 2017.

No: 254

The Kerala Appropriation (No. 3) Bill, 2017

Recommendation of the Governor

The Governor has made necessary recommendation under Article
207 (1) read with Article 199 of the Constitution of India in respect of the
above Bill.

V. K. Babu Prakash,

Secretary.




